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2.1

JOINT REPORT OF CPCB & UPPCB
(Original Application No. 206 / 2020)

Vinit Kumar Vs Sir Shadilal Distillery & Chemical Works Pvt. Ltd. & Ors

Joint report of Central Pollution Control Board (CPCB) and Uttar Pradesh Pollution
Control Board (UPPCB) for M/s Sir Shadilal Distillery & Chemical Works,
Mansurpur, Muzaffarnagar, UP

Introduction

M/s Sir Shadilal Distillery & Chemical Works Pvt. Ltd. Mansurpur, UP is engaged in the
manufacturing of Ethanol/ENA/Rectified Spirit/Denatured spirit from Molasses. The installed
production capacity of the Unit is 250 KLD (100 KLD+150 KLD), however the unit has been
directed by UPPCB to close their 100 KLD plant (bio-compost based) and operate only 150
KLD plant (incineration boiler based).

The Consent of the unit is valid upto 31.12.2024 under Water and Air Act(s) and the
Authorization under Hazardous and other Waste Rules has not been obtained by the unit.

Visit to the Unit by UPPCB and Action Taken:

Visit on 21.07.2020, 27.07.2020 and 28.07.2020

UPPCB received public complaints regarding pollution of the Mansurpur drain due to the
discharge of untreated effluent from the distillery unit. The Regional Office, UPPCB,
Muzaffarnagar officials inspected the area surrounding the distillery unit on 21.07.2020,
27.07.2020 and 28.07.2020. During the survey /inspection on 21.07.2020, untreated
/coloured effluent discharge was found in the drain near to distillery unit and M/s Dhampur
Sugar mill (DSM). The distillery unit was found discharging untreated coloured effluent
through flexible pipelines into the drain near the boundary of DSM sugar mill. The sample of
untreated effluent discharge through flexible pipelines was collected by UPPCB team and
analysis results showed pH-4.9, COD-32,000 mg/l, TSS-16500 mg/l which were violating the
permitted effluent discharge standards. The covered shed of the bio-composting yard was
found totally damaged due to which bio-composting activity is not permissible during rainy
season. The lagoons were found filled with spentwash from 60 to 80% of storage capacity.
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2.2 Action Taken by UPPCB

3.0

4.0

In view of non-compliance found during the visits of UPPCB and violation of consent
conditions, UPPCB issued closure direction dated 30.07.2020 (Annexure-1) to the M/s Sir
Shadilal Distillery & Chemical Pvt. Ltd. under section 32 (1) of the Water (Prevention &
Control of Pollution) Act, 1974 and directed the distillery Unit to close down the production/
manufacturing operation with immediate effect. UPPCB also imposed an environmental
compensation (EC) of Rs. 30,000/- per day from 21.07.2020 till compliance of the polluted
effluent discharge is not resolved.

UPPCB vide letter dated 10.08.2020 (Annexure-2) revoked the closure direction dated
30.07.2020 for 03 months with the following stipulated conditions:

1. The Consent order of UPPCB dated 03.03.2020 with consent conditions shall remain
effective.

2.  The operation of 100 KLD capacity plant shall remain closed.

The spent wash generated from 150 KLD capacity plant shall be concentrated through

MEE and used as fuel in incineration boiler.

The Unit shall not discharge any untreated effluent into the drain/river.

Bio-composting activities during rainy season shall not be allowed.

The Unit shall ensure compliance of the Hon’ble NGT and CPCB directions.

The Unit shall comply with the provisions of the Environmental (Protection) Act, 1986.

w

No s

UPPCB vide direction dated 10.08.2020 directed the unit to submit Rs.3.00 lakhs as an
environmental compensation (EC) for the 10 days’ period (21.07.2020 to 30.07.2020) within
15 days.

Orders passed by the Hon’ble NGT on 24.09.2020

The OA No. 206/2020 titled Vinit Kumar vs M/s Sir Shadilal Distillery and Chemical Works
and Ors came up for hearing before the Hon'ble NGT on 24.09.2020 and Hon’ble NGT
directed the following:

R before we consider the matter further, it will be appropriate to require a joint factual
and action taken report from the CPCB and the State PCB within two months by e-mail at
judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF".

Joint monitoring of CPCB and UPPCB on 26.11.2020 and recommendations

In compliance to said orders of the Hon'ble NGT dated 24.09.2020, a joint team of
officials from CPCB and UPPCB visited the industry on 26.11.2020.
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A: General Information:

1. | Name of the unit and Address |M/s. Sir Shadilal Distillery & Chemical Works, Mansurpur,
Muzaffarnagar, Uttar Pradesh.
2. | Spatial Co-ordinates Lat:29.34975
(Lat & long) Lon:77.71924
3. | Name of the Contact person —| Sh. Ompal Singh
Designation, Contact No. & e-|Vice President (VP)
mail Ph. No. 9557104448
4. | Year of Commissioning. 1960
5. | Sector Distillery
6. | Manufacturing process Batch process
7. | Production capacity (attach excise certificate)
¢ Installed Prod. Cap. 250 KLPD (100 KLD + 150 KLD)
e Present Production 150 KLPD
Products Manufactured (KLA) 2017-18 2018-19 2019-20
Rectified Spirit 2674298.0(BL) |1623813.3(BL) |43865947.4(BL)
ENA 23843510.6(BL) |26946485.0(BL) |26725667.1(BL)
Raw materials requirement 2017-18 2018-19 2019-20
Molasses 1152560Qtls 1260250Qtls 1342620Qtls
8. | Actual no. of operating days in | 350 days
ayear
9. |Status of consents &|Air Consent: valid up to 31.12.2024 (Annexure-3)
Authorization (validity/applied) |Water Consent: valid up to 31.12.2024 (Annexure-4)
HW Authorization: Not obtained by unit
10. |Environmental display board|No
at the entrance gate (Yes/No)
B: Water Pollution and its Control:
11. | Water Supply Source Bore wells
No. of bore wells 02 nos.
Water Consumption (KLD) 1375 KLD (Water meter installed)
(with details of water meters
installed)
Logbook maintained: (Y/N) Yes
CGWA Permission Obtained: | Yes (valid upto 25.12.2020). Copy attached (Annexure-5)
(Y/N) Applied for Renewal of NOC by the Unit. Copy attached.
(Annexure-6)
12. | Waste Water Generation (KLD) :
Stream/section Quantity Disposal/utilisation
Spent Wash 1250 KLD MEE — 430 MT slope Incineration boiler
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Spent lees (including | 650 KLD Recycle (CPU)
100 m3 sealing water)
Fermentor washing | 10 m3 Recycle
Floor washing 05 m3 CPU
Process Condensate | 815 m3 CPU /Recycle
Cooling tower blow | 100 m3 Recycle
down
Boiler blow down 12 m3 Recycle
Others 10 m3 Recycle
Total 2852 m3
13. Details of R.O plant -1 Details of pre-treatment (data recorded during the visit):
(data recorded during visit) RO Feed rate: 56.24 m*/hr
Permeate generation:40.7 m%hr
Reject generation:16.09 m*/hr
RO-2 Plant RO-2 Feed rate—16.09 m3/hr (RO-1 Reject is feed for RO-
2)
RO -2 Permeate: 7.03 m3/hr
RO-2 Reject: 9.58 m3/hr
The Reject is used for the ash quenching and sprinkling
on roads and permeate in cooling tower.
14. | Details of MEE plant Type: Forced Effects
(integrated with distillation | No. of effects: 4+4 Effects + Degasser
column) MEE Feed rate : (no meter)
Generation of Concentrate :45.2 m*/hr (during visit)
The unit shall install flow-meter for the MEE Condensate
generation and for MEE feed and shall maintain logbook
for the same.
15. | Utilisation of R.O permeate & | Utilisation of R.O permeate: Cooling Tower

MEE condensate

Utilisation of R.O Reject: Ash Quenching

Utilisation of MEE concentrates: Incineration Boiler
Utilisation of MEE Condensate: CPU (condensate
polishing unit)

C: Information regarding Bio-composting: Under Closure by UPPCB direction.

D: Air Pollution and its Control:

16.

Sources of Air Pollution

1. Boiler 56 TPH

Type of Fuells used with
consumption and  Stack
details with APCD

Details Boilerl

Coal,
Husk

Fuel used Slope and Rice

Fuel consumption 420 MT/day- Slope
75 MT/Day-Coal

15MT/day-Rice Husk

Stack height & Diameter | 82 Mt; 2Mt

APCD attached ESP
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17. | Details of online P.M meter | OCEMS for PM emission monitoring from the boiler
(opacity) available & | stack and provided login id and connectivity to
connectivity CPCB/UPPCB.

E: Solid & Hazardous Waste Management:

18. | Type & Quantity of | Fermentor sludge: 10 MT/day
Waste Generated Boiler ash: 90 MT/Day

19. | Facility of Storage/ | Fermentor sludge: Centrifuge-Drying-Manure
Disposal Boiler ash: Land Filling / potash unit

F. Boiler (Slope fired) Details (as per data provided by the unit during visit)

1. | Date of installation | July-2020
2 Type of boiler: Spent wash Fired, AFBL Boiler
Details of Auxiliary fuel used | 17.5 TPH of Spent wash(Slope) @ optimum capacity,
however, during visit it was 6.5 TPH.
a. Slop and subsidiary | 70-75% slope
fuel ratio 25-30% of Husk + Coal
b.  Calorific values of | 1516 Kcal of slope and 1930 Kcal of mixed fuel
Slop and Mix Fuel
4. Boiler feed rates considered | 17.5 TPH of slope and 3-5 TPH of Husk and Coal
to finalize capacity and
other details
5. Boiler capacity 56 TPH
6. Boiler pressure 45Kg/Cm3(g)
7. | Boiler temperature 40045 °C
8. Stack details height 82 Mtr
9. | Type of fuel used with | 408-432 TPD of Slope
consumption/day and other | 70-80 TPD of Coal
details 10-20 TPD of Husk
10. | Boiler performance details: | 75% of slope and 25 % of other fuel
Including slop and
subsidiary fuel actual ratio
achieved
11. | Number of working days 350 days
12. | Cleaning period required As per operation requirement
13. | Boiler shut down days 10-15 days
14. | Boiler steam generation | 40 TPH on current operation (recorded 33.7 TPH
(MT/hr) during visit)
15. | Steam pressure & | 45Kg/Cm3(g) and 390°C
temperature of the Boiler
16. | Emission control system | ESP
installed in boiler
17. | Frequency of | As per operation requirement
cleaning/maintenance
18. | Quantity of ash generated | 90 TPD
(MT/day)
19. | Mode/Method of Ash | From ash Silo to trolley and then sale
disposal
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20. | Details of emission control | ESP Model TE-1

equipments

4.1 Observations during the visit on 26.11.2020 by the joint team of CPCB and UPPCB

1. During inspection, the unit was in operation at 140 KLD & effluent treatment systems
comprises of MEE (integrated), Incineration Boiler & CPU were found operational.

2. The unit is a molasses based Distillery with an installed production capacity of 250 KLD
(100 KLD + 150 KLD new) Rectified Spirit (RS)/ENA. Spent wash generation is 420-430
m3/Day (Slope) and 10KLD from domestic waste & 50-60 KLD from cooling tower.

3. The unit has 02 nos. of tubewells for groundwater withdrawal and installed water meter on
both the tube-wells. The Unit has obtained NOC from CGWA for two borewells and valid
upto 25.12.2020 for the abstraction of groundwater.

4. During the visit, the 100 KLD capacity distillery (bio-compost based) was found closed &
sealed in compliance of the UPPCB closure direction dated 30.07.2020 & revocation
direction dated 10.08.2020 issued under section 32(1) of the Water Act, 1974.

5. The unit has condensate polishing unit (CPU) for the treatment of MEE condensate &
spent lees. The CPU comprises of collection tank, PHE, buffer tank, anaerobic digester,
aeration tank (diffused aeration), secondary clarifier, tube settler, Tertiary clarifier, MGF,
ACF, Ultra Filtration (UF), and Reverse Osmosis (RO) plant. CPU was found operational
during the visit.

6. During the visit, long flexible pipelines were found at CPU (condensate polishing unit) and
within the unit premises. The Unit shall remove all the flexible pipelines from the unit
premises as during the UPPCB visit on 21.07.2020, the unit was found discharging into
the drain through flexible pipelines.

7. The Joint team collected sample from the CPU/ETP, lagoon and drain (about 1.5 km
downstream from the unit) and analysis results are tabulated as below:

Sample Locations Parameters
pH | cob | BOD | TS | TSS | TDS
Lagoon within premises
Spent-wash stored inlagoon | 52 | 184200 | 62250 | 208870 | -- | --
CPU/ETP
MEE Concentrate (to 4.5 333600 87000 412100 -- --
Incineration boiler)
CPU Inlet 4.4 11079 7860 -- 184 3504
Secondary Clarifier (Outlet) 7.9 25 2.4 - 20 1840
MGF & ACF (Outlet) 8.0 94 11 - 57 1476
Ultra-filtration (Outlet) 7.8 47 22 - BDL 1476
RO Permeate 54 BDL 2.1 -~ BDL 116
Drain sampling

Mansoorpur Drain | 45 | 2392 | 1268 [ - | 294 | 1828

All values in mg/l except Ph. The Lab Analysis report is annexed at Annexure-7

The Unit has slope fired incineration boiler for the management of MEE concentrate
wherein the MEE concentrate are used as fuel with coal & rice husk. During the visit, 04
out of 06 feed nozzles/fire gun of boiler were operational. During the visit, the slope was
being fired @ 6.5 TPH in incineration boiler which is quite low compared to optimum firing
capacity of 17.5 TPH. The Unit informed that due to some technical problem, the boiler is
currently running @ 6.5 TPH (slope) and the same is being fixed.
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10.

11.

12.

13.

14.

15.

16.

The Unit has 05 lagoons/tanks for the storage of spent wash near bio-compost yard within
the premises and one storage tank at process area. The storage capacity of the 05
lagoons/tanks is more than the consented storage capacity granted by UPPCB i.e. more
than 30 days equivalent of effluent generation which is violation of consent condition. All
the lagoons and tanks were found filled with coloured effluent upto 60%-80% of their
storage capacity during the visit. Sample analysis of one lagoon showed pH-5.2, BOD-
62,250 mg/l, COD-1,84,200 mg/l, TS-2,08,870 mg/I.

The bio-compost yard was found non-operational during the visit. The covered shed of the
bio-compost yard was found totally damaged during the visit.

The Unit has installed two piezometers at the bio-compost yard, however as per the
CPCB guidelines minimum four piezometers are required.

The PTZ cameras installed at the bio compost yard & storage lagoon site needs to be
suitably relocated to cover the entire bio-compost yard operation and storage lagoon.
Groundwater sample analysis. During the visit groundwater samples were collected
from the composting yard and some nearby residences/places outside factory premises
and results are depicted below:

Sample Locations Parameters
Colour pH COoD TDS NO3-NO3
Groundwater -1 (near Bio-composting yard) Colourless 7.1 BDL 610 16.7
Ground water -2 (outside Premises) Colourless 6.9 BDL 848 33.8
Ground water -3 (outside Premises) Colourless 7.3 BDL 538 1.3
Ground water-4 (outside Premises) Colourless 7.2 BDL 612 BDL
BIS Standards IS 10500 : 2012 (Acceptable 05 6.5-8.5 -- 500 45
limit)

BIS Standards IS 10500 : 2012 15 6.5-8.5 - 2000 45

(Permissible limit in the absence of alternate
source)

All values in mg/l except pH and colour (hazen). The Lab Analysis report is annexed at
Annexure-7.

During the visit, no discharge of effluent was observed from the unit premise. Samples
were collected from different locations and results are depicted above. The total solid
concentration of the effluent stored in the lagoon is reported to be 208870 mg/I which on
average comes to 19% solids (avg. w/w basis considering specific gravity of concentrated
spent wash as 1.1).

The joint team collected water sample from the drain (downstream of the unit). The
analysis result of the drain showed pH-4.5; BOD-1268 mg/l; COD-2392 mg/l; TSS-294
mg/l and TDS- 1828 mgl/I.

The high BOD & COD and low pH in the drain indicates contamination of the drain
through industrial discharge. At the upstream side, two industries are located, one is
Distillery (M/s Sir Shadi Lal) and other is Sugar mill (M/s Dhampur Sugar mill). During the
visit, the drain was found having substantial amount of sludge also and effluent with high
BOD/COD & low pH indicates that the industry intermittently discharging untreated
effluent in this drain. The drain requires to be de-sludge at least 3 km from the unit in a
scientific manner and cost of the de-sludging & its disposal shall be borne by the industry.

Page 7 of 33



17.

4.2

The Environmental Clearance (EC) for expansion in Molasses based Distillery (100 KLD
to 250 KLD) was issued by MoEF&CC vide letter dated 07.01.2020 (Annexure-8) to the
unit and as per the EC condition no. 6 “The concentrated spent wash is being used in the
plant for bio-composting. Bio-composting shall be stopped and incineration route will be
adopted within one year”. As per the EC condition no. 10 (iv) “concentrated spent wash
shall be incinerated and not to be released in open space. The existing unit shall install
incineration boiler within one year to ensure complete incineration in place of bio-
composting”.

Assessment of Environmental Compensation (EC)

As per the CPCBs methodology for assessing Environmental Compensation (EC),
following formula derived for calculation of Environmental Compensation:

EC=PIXNXRXxSXLF

Where,

EC is Environmental Compensation in rupees

PI= Pollution Index of industrial sector = 80 (for red category)

N = Number of days of violation took place

R = A factor in Rupees for EC = 250 (from 100 — 500)

S = Factor for scale of operation; = 1.5 (1.5 for large unit)

LF = Location factor = 1.0 (1 for less than 1 million population of town)

EC =80 X 250 X 1.5 = Rs.30,000/- per day

During the UPPCB visit on 21.07.2020, the unit was found violating the ZLD condition and
prescribed standard. Based on the inspection report, the unit was closed down by the
UPPCB vide direction dated 30.07.2020 and also imposed an Environmental
Compensation (EC) of Rs. 3.00 Lakhs @Rs. 30,000/- per day to the distillery unit.

During the joint visit of CPCB and UPPCB on 26.11.2020, the unit has been found
violating the UPPCB consent condition and drain condition shows contamination /pollution
of local drain.

UPPCB had already imposed E.C. against the unit from the 21.07.2020 to 30.07.2020 (10
days) for non-compliance and the E.C. has been recovered from the industry for Rs.3.00

Lakhs. Further, in compliance of the closure order issued by UPPCB, the whole industrial
production was closed from 30.07.2020 to 10.08.2020.

Hence, E.C. to be imposed on industry after revoking of closure order (commencement of
industrial production) for 108 days i.e. from 11.08.2020 to 26.11.2020.

EC = Rs.30,000/- x 108 days = Rs. 32.40 Lakhs
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4.3 Conclusion of the joint team of CPCB and UPPCB

The Unit has two distillation plant (100 KLD + 150 KLD) for the manufacturing of
RS/ENA/Ethanol. Presently, the 100 KLD plant (bio-compost based) is closed by the unit
in compliance of the UPPCB direction dated 30.07.2020 and 10.08.2020. The Unit is
operating its 150 KLD distillery plant (based on slope fired incineration boiler). The Unit-
150 KLD has installed CPU (Condensate Polishing Unit) for the treatment of MEE
condensate & spentless and has incineration boiler (slope fired) for the treatment of MEE
concentrate. The CPU was found operational during the visit.

The Unit has 05 lagoons/tanks near bio-compost yard wherein untreated coloured effluent
is stored and storage capacity of the lagoons is more than the consented storage capacity
i.e. 30 days equivalent of production in case of bio-composting and 07 days equivalent in
case of incineration thus violating the consent condition. The bio-compost yard does not
have adequate number of piezometers with groundwater monitoring facility and PTZ
camera requires to be relocated. As per the condition no. 10 (iv) of EC issued by
MoOEF&CC dated 07.01.2020, “the existing unit shall install incineration boiler within one
year to ensure complete incineration in place of bio-composting”.

UPPCB, RO, Muzaffarnagar officials visited the unit on 21.07.2020, 27.07.2020,
28.07.2020 and it was observed that the unit is discharging untreated effluent through
flexible pipelines into the drain. UPPCB vide direction dated 30.7.2020 closed down the
Unit. UPPCB vide direction dated 10.08.2020 directed to operate its 150 KLD plant
(incineration based) & 100 KLD plant (bio-compost based) to remain closed and imposed
an Environmental Compensation of Rs.3.00 Lakhs @Rs.30,000/ per day.

During the joint visit of CPCB and UPPCB on 26.11.2020, the drain water quality results
showed high BOD /COD value and low pH indicating industrial discharge resulting into
contamination of the drain which meets Kali River (West) onwards and Kali River (West) is
a tributary of Hindon River. The drain was carrying substantial amount of sludge which
requires to be de-sludge upto 3 km and cost should be borne by the industry. During the
joint visit, no effluent discharge from the unit premises was found, however, considering
the presence of polluted /contaminated drain, 05 lagoons/tanks filled with untreated
coloured effluent more than consented storage capacity, presence of flexible pipelines
within the premises and past UPPCB visit report regarding untreated effluent discharge
into the drain through flexible pipelines, it indicates that the unit intermittently discharge
their untreated effluent into the drain which poses a serious threat to the surrounding
environment and River Hindon water quality.

The Environmental compensation (EC) may be levied to the distillery unit as per the

methodology adopted by CPCB in compliance of Hon’ble NGT order. As per the formula
derived for environmental compensation by CPCB, the total environmental compensation
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05.

amount calculated is Rs.32.40 Lakhs @ Rs.30,000/-per day for the non-compliance
period (11.08.2020 to 26.11.2020).

The large amount of coloured effluent stored in the 05 lagoons / old tanks requires to be
dispose of through MEE & Incineration boiler and lagoon needs to be dismantled by the
unit so as to restrict the storage capacity of lagoon/tanks as per consent condition.

Recommendations:

Based on the UPPCB'’s inspections and CPCB & UPPCB'’s joint visit on 26.11.2020,
following are recommended for compliance:

The Unit should not operate 100 KLD plant (based on bio-composting facility) in
compliance of UPPCB'’s directions and bio-composting should remain closed.

The Unit should restrict the production capacity of 150 KLD plant to 75 KLD (i.e. 50%
capacity) till compliance of the following and should submit the excise production
certificate to UPPCB on monthly basis.

1) The Unit should treat the coloured effluent stored in the lagoons/tanks through MEE
and incineration boiler and shall empty the lagoons / tanks and thereafter dismantle
them in a scientific manner.

2) The Unit should restrict the storage capacity of concentrated spent wash to maximum
permitted 07 days equivalent of its generation for incineration purpose.

3) The Unit shall deposit Environmental Compensation of Rs.32.40 Lakhs for the period
of 108 days (11.08.2020 to 26.11.2020).

4) The Unit should provide environmental data display board at the entrance gate and
shall regularly update the data.

5) The Unit should install flow-meter at the outlet of MEE-Condensate with totalizer and
shall maintain the logbook for MEE Condensate & Concentrate.

6) The Unit should obtain Authorisation under Hazardous and other Waste Rues, 2016
from UPPCB.

7) The Unit shall remove all the flexible pipelines from the premises immediately.

The Unit should de-sludge the drain at least upto 03 Km down and the sludge shall be
dispose off in a scientific manner.

Inspection team:

(R AR

Kamlesh Singh, Ankit Singh, Vipul Kumar, Kuldeep Singh
Scientist E, CPCB, RO, UPPCB, JE, UPPCB, RA-1 CPCB, Delhi
Delhi Muzaffarnagar, UP | Muzaffarnagar
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Photograph taken during inspection of M/s Sir Shadilal Distillery & Chemical Works
Mansurpur, Muzaffarnagar, Uttar Pradesh

Pic-1:No Environmental Data Display Board
at the entry gate _ )

-

Pic-3: Drain narboundary wall of DSM Pic-4: Abandoned Bio-compost Yard with
Sugar mill damage covered shed

AN

Pic-5: Flexible pipeline within the premise Pic-6:FIexi'bI\e'birpes lying in CPU Area
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Pic-7:. bandoned MEE Concentrate Stdrage Pic-8: Abandoned Storage tank-2 filled with
Tank-1 Bio-methanated spent-wash

Pic-11:Abandoned area/Lagoon filled with | pic-12: Slope fired Guns in Incinerator Boiler

__ Iude/ash

Pic—ié: Anaerobic |gster CPU Pic-14:Incineration Boiler for 150 KLD plant
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i PNNEXURE — 03

U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 03/03/2020
89964/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/airf MUZAFFARNA
GAR/2020 7
To,

Shri HARSARAN GUPTA

M/s SIR SHADILAL DISTILLERY AND CHEMICAL WORKS

SIR SHADILAL DISTILLERY AND CHEMICAL WORKS, MANSURPUR, DISTT.
MUZAFFARNAGAR MUZAFFAR NAGAR,251203

MUZAFFARNAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SIR SHADILAL DISTILLERY AND CHEMICAL WORKS

Reference Application No. 7864011 Dated : 03/03/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s SIR
SHADILAL DISTILLERY AND CHEMICAL WORKS. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Nishi KUMAT s s tnaes CEO
Chauhan ~ feniiescs
2 17447340570° C_3.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.

Nishi Kumar 22tz CEQ
Chauhan  Jgies C-3.



1(a).

1(b)

10.

11.

U.P. Pollution Control Board

Dated : 03/03/2020
CONDITIONS OF CONSENT

The details of Air pollution sources and stacks attached with Boiler

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 56 TPH Biogas/Coal/C 1 Particulate 82 Meter
Incineration | oncentrated Matter From Ground
Boiler Spent Level
Wash/Rice
Husk
2 20 TPH Boiler |Biogas/Coal/C 1 Particulate 40 Meter
oncentrated Matter From Ground
Spent Level
Wash/Rice
Husk

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter As per EPA Rules
1986
2 1 Particulate Matter As per EPA Rules
1986

The equipment for air pollution control system and monitoring, as proposed by the industry and
approved by the Board should be installed in their premises itself,

Industry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment.

The modification or installation in the existing pollution control equipment shall be done only by
prior approval of the Board.

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants shall be in accordance with the standards prescribed by the Board/MoEF&
CC/or otherwise mandatory.

Unit shall do provisions for control of fugitive emissions from process as per the norms of the
Board/MOEF & CC/or otherwise mandatory.

¢ The unit shall submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order. Further quarterly
monitoring report analysed by Board/NABL accredited laboratory shall be submitted.

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.

Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall abide by orders / directions issued by Hon’ble Supreme court, Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

Specific Conditions:



L. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner.
2.-Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.
3. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
4. Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986. ;
5. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.
6. Industry shall abide by orders/ directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.
7. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986,
8. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
9. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.
10. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
11. This Consent order shall automatically become invalid on issuance of Closure Order by CP.CB
/ UPPCB and further on revoking of Closure order, the Consent order shall become valid.
12. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.
13. In compliance with the Hon’ble Supreme Court order passed in W.P. (civil) No. 13029/1985
M.C. Mehta Vs. Union of India and ors. the use of Pet coke and furnace oil is prohibited.
14. The unit shall submit the point wise compliance report of the conditions imposed in the N.O.C
issued by the Board within a month.
15. The unit shall comply with all condition of NOC issued by CGWA.
16. The unit shall comply with all condition of EC issued by MoEF & CC dated-07.01.2020.
17. This consent is valid for the enhanced production capacity of Ethanol/ENA/Rectified
Spirit/Denatured Spirit-250 KLD and Power Generation-10 MW.
18. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.
19- Consent Under Section 21/22 of the Air (Prevention and Control of Pollution) Act, 1981 vide
letter n0-37560/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR, dated-
09.12.2018 is revoked.

. 20- Industry shall made provision for the paste control in the bio compost yard to prevent the
breeding of Mosquitoes and flies. :
21- Any polluted effluent shall not be disposed due to ground water. The ground water quality of the
composting area shall be submitted quarterly to the Board conducted by NABL approved lab.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

Digitally signed by
Nishi Kumar :ﬂshl o CEO
Chauhan o 220m0 c-3

174505 +05'30°
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U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 03/03/2020
89998/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
water/MUZAFFARNAGAR/2020
To,

Shri HARSARAN GUPTA

M/s SIR SHADILAL DISTILLERY AND CHEMICAL WORKS

SIR SHADILAL DISTILLERY AND CHEMICAL WORKS, MANSURPUR, DISTT.
MUZAFFARNAGAR MUZAFFAR NAGAR,251203

MUZAFFARNAGAR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SIR SHADILAL DISTILLERY AND
CHEMICAL WORKS

Reference Application No :7868226 Dated :03/03/2020

L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SIR SHADILAL
DISTILLERY AND CHEMICAL WORKS is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Nishi  osshveest  CEQ

by Hishi Kumar
Kumar  Cheuhan
te: 2070.01.03

Chauhan ?:52:35405‘30' C-3'
Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.

ichi Digitally signed
a : Nishi Iw»w:‘lm:'nm' CEO
Kumar  chauna

A
Date: 2020.03.03
Chauhan mares C-3.



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SIR SHADILAL DISTILLERY AND CHEMICAL WORKS vide

Consent Order No. 7868226/ Water Dated : 03/03/2020

4(a)

13.

14.

16.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Ethanol/ENA/Rectified
Spirit/Denatured Spirit-250 KLD and Power Generation-10 MW.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KIL/day discharge point
1 Domestic 30 KLD Septic Tank
2 Industrial ZLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. It should be ensured that domestic effluent should not be
discharged in storm water drain.

The domestic effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 30 KLD

The other pollutant for which norms have not been preseribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under the Environment
(Protection) Act, 1986.

The industry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

Molasses shall not be stored in kachcha pits.

If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for
the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

The unit should be operated in such a way so that there is no adverse impact on public and
enviromment. i

* Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web

cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB
and UPPCB.

The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE. :

Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized lab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.

The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.



17. Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

Specific Conditions:

1- The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant

2- The E.T.P. unit operation line up Strengthening is to be maintained.

3- The Unit shall install Piezometer for measurement of ground water level and the data generated
from Piezometer will be provided to the SPCB on monthly basis.

4- No effluent is allowed to discharge outside factory premises. This CTO is valid for Zero Liquid
Discharge (ZLD).

5- The unit must comply with the conditions imposed by CGWA in its NOC issued to the unit for
ground water extraction.

6- Flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. ‘

7- The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8- The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

9- Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

10- Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11- The unit shall comply with all condition of E.C. issued by MoEF & CC dated-07.01.2020.

12. This consent is valid for the enhanced production capacity of Ethanol/ENA/Rectified
Spirit/Denatured Spirit-250 KLD and Power Generation-10 MW. ;

13- Industry shall ensure compliance of EC condition no 6 "The concentrated Spent wash is being
used in the plant for bio-composting. Bio-composting shall be stopped and incineration route will be
adopted within one year" from the date of the issued of CTO.

14- Industry shall ensure compliance of EC condition no 10 (iv) " Concentrated Spent Wash shall be
incinerated and not to be released in open space. The existing unit shall install incineration boiler
within one year to ensure complete incineration in place of bio-composting,

15- Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. .

16~ The consent Under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
for discharge of effluent vide letter no-37561, dated-09.12.2018 is revoked.

Issued with tlie permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

sgned by
Nishi Kumar fririss CEO

Chauhan  fucomoses C-3

165254 40530
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Government of India

Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

Member (CGWA)

File No: - 21-4/4323/UP/IND/2017 —! 53

NOC No: - CGWA/NOC/IND/ORIG/2018/4584
Date: - 28 JAN 2019

T
M/s Sir Shadilal Distillery & Chemical Works
Mansurpur, Block Khatauli
District Muzaffarnagar
Uttar Pradesh - 251203

Sub: - NOC for ground water withdrawal to M/s Sir Shadilal Distillery &
- Chemical Works in respect of their existing Distillery unit located at Village
Mansoorpur, Block Khatauli, District Muzaffarnagar, Uttar Pradesh — reg.

Refer to your application dated 24/10/2017 for grant of NOC for ground water
withdrawal. Based on recommendation of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 18/07/2018 and further
deliberations on the subject, the NOC of Central Ground Water Authority is hereby
accorded to M/s Sir Shadilal Distillery & Chemical Works in respect of their
existing Distillery unit located at Village Mansoorpur, Block Khatauli, District
Muzaffarnagar, Uttar Pradesh. The NOC is valid from 26/12/2018 to 25/12/2020
and is subject to the following conditions:-

1. The firm may abstract 5,56,625 cu.m/year of ground water through two (2)
existing tube wells only. No additional ground water abstraction structures shall be
censtructed for this purpose without prior approval of the CGWA.

2. Both the wells shall be fitted with digital water flow meter by the firm at its own
cost and monthly ground water abstraction data of each well shall be recorded in a
log book. Compliance to this condition shall be reported within one month from the
date of issue of this letter. !

3. M/s Sir Shadilal Distillery & Chemical Works, in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow shall implement
ground water recharge measures atleast to the tune of 2,86,120 cu.mliyear as
proposed, for augmenting the ground water resources of the area. Firm shall report
the compliance within six months from the date of issue of this letter. Firm shall also
undertake periodic maintenance of recharge structures at its own cost.

4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office,

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Website: www.cgwa.noc.gov.in
CONSERVE WATER - SAVE LIFE




5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at
suitable locations and install digital water level recorders for monthly ground water
level monitoring in consultation with the Regional Director, Central Ground Water
Board, Northern Region, Lucknow. Firm shall install telemetry system in one of the
piezometers and share the user ID and password of the telemetry system with the
Regional Director, Central Ground Water Board, Northern Region, Lucknow.

6. The ground water quality shall be monitored once in a year during pre- monsoon
period.

7. The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region, Lucknow on
regular basis at least once in a year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment. ;

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1to 9.

11. This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

12. The firm shall report self compliance online in the website (www.cgwa-
noc.gov.in) within one year from the date of issue of this NOC.

13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14. The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

Member (CGWA)
Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP Bhawan,

Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh.

2. The District Magistrate, District Muzaffarnagar, Uttar Pradesh for necessary

action.

3. The Assistant Director (RCD), Food Safety and Standards Authority of India,

Regulatory Compliance Division, FDA Bhawan, Kotla Road, New Delhi — 110002.

4. The Regional Director, Central Ground Water Board, Northern Region, Lucknow.

This has reference to your recommendation dated 18/07/2018.

5. The Director, Ground Water Department, Govt. of Uttar Pradesh, 9" floor, Indira

Bhawan, Lucknow-226001.

6. Guard File 2018-19. /
Member (CGWA)



Reg

istration Form http://upgwdonline.in/apps/ApplicationForm/UserDownload
{Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakh
Gaovernment of Uttar Pradesh
Form 1(B)/w 1 1)
[See rule 6(2)/Fraw 6(2) 3&]
APPLICATION FOR REGISTRATION OF WELL
PU & IRRLIB1 Y 3T U7
(Commercialllndustrial/infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by
} Ground Water epartmen
@R sitefre e Tasamts suarer ;%di%ﬁhrqwﬁaauﬁhawwu1qwﬂma
, ﬁwmanﬁmﬁﬁmn
[UIS 10(1) or 11(1) oil‘fhe Uttar Pra ﬁsh Ground Water Management and Regulation Act, 2019.]
[S<IY WeRT zu1s$rgau$qw1o(1)m11 ]
Applicant's Details
&Hé)'dﬂ? 1 faawor
~ Type of Applicant Behalf of Firm/Company Application Number MZFN1220RINDOCT
Lok Lo Her
Name of the Applicant Bhagat Singh Father's Name Raghu Raj Singh
A e ®rany
Date of Birth 10/01/1962 Gender Male
oAty R
Nationality Indian ID as Address Proof Aadhaar Card
ey g Smdet
Aadhaar Card Number 7503-3225-4600 Uploaded Aadhaar Card Download
TR TS TS - TS formr Tt SR HTE
House NoJF-lat No./Building Kothi No.2 Locality/Village Mansurpur
No. : Hqeeanma
BT HOME Ho/MEH H0o
City/Town/Post Office Mansurpur State Uttar Pradesh
RPN Jifthe T
L 3
™ District Muzaffar Nagar Pin Code 251203
g @l
’
Designation AVP Works Company Name Sir Shadilal Distillery and
U a1 &1 T Chemical Works
Company Address Mansurpur Distt. Muzaffarnagar ~ Authorization Lefter Download
Y T e PIN:251203 mier T
Details of Existing Well
FT HT fagvor
District Muzaffar Nagar Block KHATAULI
SH9g wATH
Plat No./Khasra No. NIA Municipality/Municipal N/A
wiie HETRGHRT T Corporation
X TR Wit P
Ward No./Holding No. N/A
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of 3

n Form
Particulars of Thg Existing Well
T m%’rr
Date of Construction/Sinking 25/12/2008
of Well
a2 fmfo fRify

Housing Pipe If Any

MRERE

Strainer Details
A BT

Material of Strainer Iren

T B qrt
S.No. Strainer Installed at what Depth from
wH Ground Level (in Meter)
B W, YR ¥ et e w wifie
g e d)
1 47.00
2 75.00
3 94,00

Approx. Depth of Well (In 125.00

meter}

T Pt g TewE (Mer H)

http://upgwdonline.in/apps/Application Form/UserDownload

Type of Well
T AP

No

Details of Existing Pumping Device fzmm ufth Suewvur &1 faawor

Type of Pump to be Used Submersible

waT 3 W e i w1 iR
Horse Power {(H.P.)
1 ureR (ga )

QOperational Device Electric Motor

fraras IuEm

Details of Utilization of Well
U

Purpose of the Existing Well

fareram 9 @1 GRxA?

Daily Running Hours

e gm (e H)

Industrial

8.00

Please Submit Mode of ‘ ETP and CPU
Treatment of Waste |
Water/Effluent (For Industries) |
g v At IR womedt WY

(FEr R

Tube Well/Boring

Number of Strainer(s) 3
AR 3 =&
Strainer Installed upto what Depth Length (In Diameter (In
from Ground Level (in Meter) meter) millimeter)
BR, YR APt e wifa wad (il ama i )
F e ) #) :
59.00 12.00 200.00
87.00 12.00 200.00
112.00 18.00 200.00
Whether There has been Any No
Adverse Report Regarding
Water Quality of the Well?
T FY F & B orET &
ey A B vhga RO &
‘Pump Capacity (In m3/hr) 150.00
Y &HAT (m3thr)
41.00 3
Date of Energization 25M12/2008
farggera fafy
Annual Running Hours 2640.00
aififer FuEhT (U H)
Whether the Water Supplied in  No
Waell Area Through Pipe Water
Supply or Not?
= & # e o amgfd wrgw
| STemgfe ¥ ATeTH | g 87
Please Mention Whether Yes

Obtained NOC from Uttar
Pradesh Pollution Control
Board for Discharge of.
Effluent/Waste Water or Not?
T IeerE FY |9
wewr wgu s e &
3FRIY vaTE/AaREY Wd yare
g STAf™ WHIOT O I 6T
feran wran & aruar E

10-12-2020, 14:46
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G,

n Form

Upload NOC
YA WHIOTGH AU T

Whether Rain Water Yes
Harvesting Structure has been
Constructed within the

Premises?

a1 ufre # auf e wea
o o P frar mar @2

Capacity of Structure, Constructed for Rain Water Harvesting (

M)
i s & wage &g Pl weger ot e ( Fo?)

NOC Issued By:
arrafe wamor o (g el

Central Ground Water Authority
P A ora Wit

Certificate Number
WHTOTGS HE&H

4584

Expiry Date 25/1212020

ifew fafy
Ground Water Department Uttar Pradesh
] st R I W AR

http://upgwdonline.in/apps/ApplicationForm/UserDownload

Download

Any Other Information Which
You Would Like to Furnish
B A TS S TG TE
AT ATEd §

290000.00

Issue Date

Upload Certificate
THIUIGS STTIS BY

Declaration by the Applicant
e G SgurNol

1. Harvesting 290000 cu.m per
year in including inside and
outside premisese 2, We have
one more standby Tubewell with
same capacity and itis as per
CGWA permission

Yes

28/01/2019

Download

No

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be

7 vagar NIt oY g 5 S A T Rmmad a v §)

rejectedicancelled ..

A A siRgARfRdERY srdipa g o G g

] Agreelﬁmﬁ ;

o § o o o g & SR e o e oR Iudie fdeu e 9
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ANNEXORE-S

, By speed post/online
F. No.J-11011/436/2005-1A-II ()]

Government of India
Ministry of Environment, Forest & Climate Change
(IA-1l Section)

Indira Paryavaran Bhavan,
Vayu Wing, 3" Floor, Aliganj,
Jor Bagh Road, New Delhi-3

Dated: 7™ January, 2020

To
M/s Sir Shadilal Distillery and Chemical Works
Village Mansurpur, Tehsil Khatauli
District Muzaffarnagar (Uttar Pradesh)
Email: svp@svpindustries.in

Sub: Expansion in Molasses based Distillery (100 KLPD to 250 KLPD) & Co-
generation power plant (3 MW to 10 MW) along with installation of 100 KLPD
Grain based distillery & 6 KLPD Malt spirits plant at Village Mansurpur,
Tehsil Khatauli, District Muzaffarnagar (Uttar Pradesh) by M/s Sir Shadilal
Distillery and Chemical Works - Environmental Clearance - reg.

Sir,

This has reference to your proposal No. IA/UP/IND2/119671/2005 dated 27t
September, 2019 for environmental clearance to the above project.

2. The Ministry of Environment, Forest and Climate Change -has examined the
proposal for environmental clearance to the project for expansion in Molasses based
Distillery (100 KLPD to 250 KLPD) & Co-generation power plant (3 MW to 10 MW) along
with installation of 100 KLPD Grain based distillery & 6 KLPD Malt spirits plant by M/s
Sir Shadilal Distillery and Chemical Works (A division of SVP Industries Limited) in an
area of 263000 sgm located at Vilage Mansurpur, Tehsil Khatauli, District
Muzaffarnagar, Uttar Pradesh.

3. The details of units/products and by-products are as under:-

[Unit Existing | Additional | Total Product By product
Distillery Plant | 100 KLPD | 150 KLPD 250 KLPD | Ethanol/Extra CO:28&
(Molasses Neutral Bio-compost
based) , Alcohol/Rectified
Distillery Plant | — 100 KLPD 100 KLPD | Spirit/Denatured | CO2& DDGS
(Grain based) spirit
Co-Generation | 3 MW 7 MW 10 MW Power -

Power Plant ;
Malt Spirit | -— 6 KLPD 6 KLPD Malt Spirit CO:2& DDGS
Plant

4. Total land area available for the project is 263000 sqm (26.30 ha) [Existing -

145600 sqm(14.56 ha), additional -117400 sqm(11.74 ha)]. Industry will develop
greenbelt in an area of 90000 sqm. (9 ha) covering 33 % of total project area. The
estimated project cost is %195 crores. Total capital cost earmarked towards
environmental pollution control measures is £52 crores. The recurring cost (O&M) will

(yb ut ¥5 crores per annum. The budget allocated for Corporate Environment
/M:d’s Sir Shadilal Distillery and Chemical Works Page 1 of 5



Responsibility (CER) activities has been proposed to increase from Rs. 1.46 crores to
%5 crores to be spent in five years. Total employment generation will be 750 persons
(250 persons on regular basis + 500 persons on contract basis).

5. There are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the plant
site. Kali Nadi flows at a distance of 3 km in the West direction and Nagan Nadi flows
at a distance of 9 km in South East direction.

6. Total fresh water requirement after expansion is 2696 KLPD (1500 KLPD for
molasses based distillery, 600 KLPD for grain based distillery, 36 KLPD for malt spirits
plant, 525 KLPD for bottling plant & 35 KLPD for domestic use), proposed to be met
from ground water.

The effluent of 3664 KLPD will be treated through Effluent Treatment Plant
(Anaerobic, aerobic, filters and RO plant) of 4000 KLPD capacity. The plant will be
based on Zero Liquid discharge (ZLD) system with no release of treated/untreated
waste water from the premises of the unit. Prior permission shall be obtained to draw
the water from the concerned regulatory authority/CGWA.

Total power requirement will be 8.6 MW, which will be met from 10 MW Co-
Generation Power Plant. The existing unit has two Diesel generator (DG) sets each of
380 kVA capacities, and an additional 1000 kVA DG set will be installed. Stack height
of 8 m will be provided to the proposed DG set as per CPCB norms. The existing unit
has 20 tonnes/hour (TPH) capacity biomass fired boiler. Additionally, 56 TPH
concentrated spent wash and biomass/coal fired boiler will be installed. Electrostatic
Precipitator (ESP) along with a stack of 42 m height is already installed and an additional
ESP along with stack height of 82 m will be installed for controlling the particulate
emissions within the statutory limit of 50 mg/Nm3 for the proposed boiler. ‘

The concentrated spent wash is being used in the plant for bio-composting. Bio-
composting shall be stopped and incineration route will be adopted within one year. The
fly ash generated from the boiler will be utilized for brick manufacturing/soil amendment.
Used oil/grease generated from plant machinery/gear boxes as hazardous wastes will
be sold out to the CPCB authorized recyclers. -

7. The project/activities are covered under category A of item 5(g) ‘Distilleries’ of
the Schedule to the Environment Impact Assessment Notification, 2006, and requires
appraisal at central level by the sectoral Expert Appraisal Committee (EAC) in the
Ministry.

8. The standard terms of reference (ToR) has been issued by the Ministry vide letter
dated 17" November, 2018. Public hearing for the project was conducted by the Uttar
Pradesh State Pollution Control Board on 18" July, 2019 under the Chairmanship of
Additional District Magistrate.

9. The proposal was considered by the Expert Appraisal Committee (Industry-2) in
its meeting held on 20-22 November, 2019 in the Ministry, wherein the project
proponent and their accredited consultant M/s J M EnviroNet Pvt Ltd presented the
EIA/EMP report as per the ToR. The Committee found the EIA/EMP report complying
with the ToR and recommended the project for grant of environmental clearance.

10. Based on the proposal submitted by the project proponent and recommendations
of the EAC (Industry-2), the Ministry of Environment, Forest and Climate Change hereby

Wenvironmental clearance to the project for Expansion in Molasses based
_,EZ'fo
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Distillery (100 KLPD to 250 KLPD) & Co-generation power plant (3 MW to 10 MW)
along with installation of 100 KLPD Grain based distillery & 6 KLPD Malt spirits
plant by M/s Sir Shadilal Distillery and Chemical Works located at Village
Mansurpur, Tehsil Khatauli, District Muzaffarnagar (Uttar Pradesh) under the
provisions of the EIA Notfification, 2006, and the amendments therein, subject to
compliance of the following terms and conditions —

(i) Grain unfit for human consumption shall only be used for industrial operations.

(i) Necessary permission as mandated under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981,
as applicable from time to time, shall be obtained from the State Pollution Control
Board as and when required.

(i) As already committed by the project proponent, Zero Liquid Discharge shall be
ensured and no waste/treated water shall be discharged outside the premises.
The reuse of treated effluent in gardening/ horticulture shall not be considered as
ZLD.

(iv) Concentrated spent wash shall be incinerated and not to be released in open
space. The existing unit shall install incineration boiler within one year to ensure
complete incineration in place of bio-composting.

(v) Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016: Solid Waste
Management Rules, 2016 shall be obtained and the provisions contained in the
Rules shall be strictly adhered to.

(vi} To control source and the fugitive emissions, suitable pollution control devices
shall be installed to meet the prescribed norms and/or the NAAQS. The gaseous
emissions shall be dispersed through stack of adequate height as per
CPCB/SPCB guidelines.

(vii) Odours shall be prevented at the source and effective odour management
scheme shall be implemented.

(viii) Total fresh water requirement shall not exceed 2696 cum/day, proposed to be
met from: ground water. Prior permission shall be obtained from the concerned
regulatory authority/CGWA.

(ix) Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys etc.
Flame arresters shall be provided on tank farm and the solvent transfer through
pumps. ‘

(x) Process organic residue and spent carbon, if any, shall be sent to cement

industries. ETP sludge, process inorganic & evaporation salt shall be disposed
off to the TSDF. )

(xi) The Company shall strictly comply with the rules and guidelines under
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989
as amended time fo time. All transportation of Hazardous Chemicals shall be as
per the Motor Vehicle Act (MVVA), 1989.

(xii) The company shall undertake waste minimization measures as below:-
(a) Metering and control of quantities of active ingredients to minimize waste.

EeTo M/s Sir Shadilal Distillery and Chemical Works Page 3 of 5




(b) Reuse of by-products from the process as raw materials or as raw material
substitutes in other processes.

(c) Use of automated filling to minimize spillage.

(d) Use of Close Feed system into batch reactors.

(e) Venting equipment through vapour recovery system.

(f) Use of high pressure hoses for equipment clearing to reduce wastewater
generation. .

(xiii) The green belt of 5-10 m width shall be developed in more than 33 % of the total
project area, mainly along the plant periphery, in downward wind direction, and
along road sides etc. Selection of plant species shall be as per the CPCB
guidelines in consultation with the State Forest Department.

(xiv) All commitments made during public hearing shall be satisfactorily implemented.

(xv) As proposed ¥5 Crores shall be allocated for Corporate Environment
Responsibility (CER) and action plan prepared and submitted shall be completed
in time bound manner.

(xvi) For the DG sets, emission limits and the stack height shall be in conformity with
the extant regulations and the CPCB guidelines. Acoustic enclosure shall be
provided to Diesel generator (DG) set for controlling the noise pollution.

(xvii) The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire fighting system shall be as per
the norms.

(xviii) Occupational health surveillance of the workers shall be done on a regular basis
and records maintained as per the Factories Act. '

(xix) There shall be adequate space inside the plant premises earmarked for parking
of vehicles for raw materials and finished products, and no parking to be allowed
outside on public places.

(xx) Storage of raw materials shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

(xxi) Continuous online (24x7) monitoring system for stack emissions shall be installed
for measurement of flue gas discharge and the pollutants concentration, and the
data to be transmitted to the CPCB and SPCB server. For ZLD, the unit shall
install web camera with night vision capability and flow meters in the
chahnel/drain carrying effluent within the premises. For continuous discharge the
unit shall install pH, TSS, BOD, COD and flow meter at the ETP outlet.

(xxii) CO2 generated from the process shall be bottled/made solid ice and sold to
authorized vendors.

11.  The project proponent shall strictly comply the sector specific conditions as
mentioned in the Ministry's Office Memorandum No. 22-34/2018-1A.11l, dated 9t" August,
2018. The said OM is available at the Ministry’s website (PARIVESH portal i.e.
www.parivesh.nic.in). The grant of Environmental Clearance is further subject to
compliance of generic conditions as mentioned in the Ministry's Office Memorandum
No. 22-34/2018-IA.11l, dated 9™ August, 2018, '

12. The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmental safeguards to the Ministry of

A Sir Shadilal Distillery and Chemical Works Page 4 of 5



Environment, Forest & Climate Change, its regional office, central poliution control
board and state pollution control board.

13. The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer(s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

14. The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the said -
conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not found
satisfactory.

15. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

16. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

17. The above conditions will be enforced, infer-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974; Air (Prevention & Control of Poliution) Act,
1981; Environment (Protection) Act, 1986; Hazardous Waste (Management, Handling
and Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act,
1991, read with subsequent amendments therein and also any other orders passed by
the Hon’ble Supreme Court of India/High Court of Uttar Pradesh/Hon’ble NGT and any
other Court of Law relating to the subject matter.

18.  This issues with the approval of the competent authority.
- J(DrRCB. Lal)

=,
(Dr. R. B. b
TP 4 /sdenis e cientist E
Jafavm, @7 U4 wemrg oRRads war
Min.of Environment,Fores! and Climale Cn
XA TRXHIR, =g fa=h
Govt. of India, New Dei:

Copy to: -
1. The Deputy DGF (C), MOEF&CC Regional Office (CZ), Kendriya Bhawan, 5t Floor,
. Sector “H", Aliganj, Lucknow (UP) - 20

2. The Secretary, Department of Environment, Government of Uttar Pradesh, 601,
Bapu Bhawan, Secretariat, Vidhan Sabha Marg, Lucknow (UP) - 1

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi - 32 '

4. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No. TC-
12V, Vibhuti Khand, Gomti Nagar, Lucknow - 10

5. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House,
Mansingh Road, New Delhi — 11 g

6. The District Collector, Muzaffarnagar (UP)

7. Guard File/Monitoring File/Website/Record File /
(BF.R. B. Lal)

Scientist E

EC to M/s Sir Shadilal Distillery and Chemical Works Page 50of 5



